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SHRI MURLIDHAR CHANDRAKANT
BHANDARE (Malierashtra})* Sir, [ am on a
point of informatiocn. The Press Council of
Indis, of which I happen 1o be a member rep-
regenting Rajya Szbha, has come out with a
very fine report on th: human right situaticn in
Kashmir. It has gone in detail into the human
rights aspect. It has gone into all the complaints
againm the security forces. I think this report
should be circulated on & very large-scale al}
over the world.
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SHRI MURLIDHAR CHANDRAKANT
BHANDARE : Sir, periodicaily, we deal with
the issue of Kashmir. But, I do naot think that in
thc 1ast two years the sitialion was as grave as it
is today there and it has deteriorated per-
ticularly from the 1st of August when & couple
and their ten-year old boy were killed by the
BSE. Therealler, there have been announ-
cemenls on the loudspeakess from the mosques
and the people have come out in thousands and
in the grim situation ihal is there there is no let-
up, and what was mentioned, on which we had
expressed our anxiety a [ew days earlier, is lhe
event of killing of bus passengers on the 14th of
August in Doda district. It wes only a sort of
culminalion of the determined bid on the part
of the anti-national forces against us.

Now, Sir, we must get our priorities correct
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because what is most confusing is the manrer
in which, al one time, we hear that there will be
elections and almost without any big interval,
there is again a statement from the Government
that there will be no elections. [ think our per-
ceptions about democracy and militancy must
be clear. The dividing line to us is quite clear.
Militancy and insurgency are an anathema te
democracy. Democracy assumes thal there will
be an ordedy and lawful life, peaceful life, for
all the residents of any locality. Naw, it is not
merely a case like thal of Punjab or Assam
where Lhere is only the problem of militancy
and insurgency. Kashmir is a far graver case
because it is r case of a proxy war which has
been leunched by Pakislan against us.
Therefore, it is not as if the people of Kashmir
are tesponsible for what is happening in that
Valley. What is really happening is that both the
hand and the brzin in this case happen io be
Pakistan. So, if we understand this particular
aspect of this grave threat, then we will
appreciate that there is no question of having
any let-up so far as our measures for combating
this mililancy or insurgency, or any measures Io
win this pj'uxy war, are concerned.

Ashas been righily pointed out, this is a ques-
tion which cuts across all the party lines for the
simple reason that it really involves the
sovereignly of our great nation, it involves the
unity and integrity of our greai nation and it

involves something which is basic, which is fun- -

damental, to our saciety, to our Constitution,
namely democracy and secularism. Each one of
these elements is non-negotiable. And let it be
made clear to the rest of the world. I am cons-
cious of the pressure of the other world on us.
But it should be i ade very clear by the Govern-
men! io the rest of the world that we are not
Eoing to compromise on any one of the basic
issues which I have mentioned.

Sir, one thing I may deal with in the begin-
ning. It may be said that we are now taking the
President’s rule beyond n period of three years.
But let it not be forgotien thdt we have extended
it only to a period of four years. As against thal,
by s Constittional amendment under b-
article (4) of Article 356, 2nd proviso, in the case
of Punjab, we have made it five years. And what
is significani is that within five years, within
that period, even earlier than that, we brought
democracy back to mails in Punjab. And how
did we bring it back to rails? By fighting
militancy, by educating the people to realise
that it does not help them io live in disturbed
conditions of erms and viclence. And I am

[RATYA SABHA]
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quite sure that if we are determined, we will
achieve the same results in the Valley. Of course,
the Valley has many other, what shall 1 say,
dimensions. I am sarry, [ wanted 1o avoid say-
ing, but { have to say that the way Pakistan is
arming itself——it has already acquired a
nuclear capability——the way it has added to
its Air Forcee—— il iz more than matching to our
Air Force——the Army, the Navy——it isequal
to our Navy——the missiles and so many other
things which they have got, it is not only a
design of Pakistan, but it is a Pan Islamic design
which we have toa worry about. And it is in this
context thet I welcome the news which has
appeared today in the newspapers saying that
the USA is going 1o impose sanctions against
hoth China and Pakistan for the sale of
M—11 missiles.

SHRI G. G. SWELL (Mecghalaya): Only
some companies in China, not China as a
whole.

SHRI MURLIDHAR CHANDRAKANT
BHANDARE : [ know. I am happy because we
see a trend which is just the beginning. Till
loday, despite the Presgler Amendment, the
United States of America was tuming a
Nelson's eye lo the nuclear bombs in the base-
ment of Pakistan. I find that there is a realisa-
lion that India is a country which is wedded to
peace, tha! it is a non-hegemonic country, that it
has no enpensionist designs at all and,
therefore, il has not indulged in any prolefera-
lion of arms or even using its nuclear capability
excepling for peaceful purposes. And I will tell
you thatr whereas in real terms there has been no
increase in our Defence budget, Pakistan
allocated 34.6 per cent on Defence in its 1993-94
Budget out of a total current expenditure of
257,762 millions. I can go on giving figures. But
this is not 8 Defence debate. Otherwise, I could
go on giving the comparative positions, the
comparative growths and find out how Pakistan
is living out of its means——1{ do not know for
whal I think, a time has come lor those who
have helped Pakistan, particularly the USA, 1o
enforce the Pressler Amendment, o enfarce
other measures.

If they want peace, if the whole object is to

reduce arms on our planet and if the whole

object is to see that ihere is non-proliferation
then they must see that wherever there is pro-
liferation, it must be stopped, and one country
where there i5 manimum proliferation and for
which the only target is our couniry, India, is
Pakistan. Let us nol make any mistake about it.
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Let us be vigilant about it. Of course, I know we
have the capability 10 teach them a lesson, if
need be. There is ne question about our being
weak in any way. But their designs are not clear.
I would have mysell sugegested that we should
ga in for some kind of 2 no-war-treaty and !
should be attempted with Pakistan, with China.
and it may be very useful to ensure peace in this
region. With China. things are really better bui
when one lalks of peace, one lalks about the
region. There is no threat [rom China at all.
China like India has not been a hegemonic
country. There is nc expansionism at all. But
the point I am making is that even after entering
into such a treaty. there is no guaraniee that
Pakistan would not still continue in Lhis proxy
war because there is na war between the lwo
countries. Therefore, I think. today the need of
the hour is——and the House must be
unanimous; it must speak with one voice—thal
the militancy must be ioaily brought under
control and eliminaled (rom the Valley.

1o not believe in giving unlimiled powerito the
army. Ultimately it cannot be forgonten that this
is not a war. Therelur. you do not have some-
body in uniform whom you can easily (race and
kill. What happens in militancy and insurgency
and (he proxy war is that all these militants mix
up with the local populalion. Ti has pained me:
it has shocked me: it has alarmed me. But it is
also one reason (o take ellective action on what
was menlioned by the hon. Home Minisier yes-
terday in the stalemen( aboul infiltration of
mercenaries un a large scale in the Valley from
vanous parts ol the world. What happens is that
they mix up with the local population and then
you have this kind of a necessary operalion of
flushing oul. You have 10 search and Nush them
out. It is an operalion which nnnoys a lot of
civilian population. You know how we [eel
when we are searched. Today you saw how lhe
Members were agitaled because snome Members
were not allowed (0 come in their cars anu
because some cameras were installed here and
ihere, Therefore, 11 15 quite nalural thatl innocent
preople get agilaled when they are searched
their homes are searched and when they are
flushed out because many innocent people also
suffer in the process. In this case I would request
the hon. Home Minister (o give definite direc-
tions for keeping in mind the basic theory of the
degree of proportionality. No [oree should be
used which is out of proponion to the needs of
(he situation. I think there is some valid jus-
tification for doing this. We do not want to be
mithless or merciless but we delinitely want all
Lthis militancy lo end by use of reasonable force,
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and not unrestorcwd use ol force. [ would not
stand for it. We are not really living in the days
of Changez Khan.

Then. the issue ol human nghls remains
some kind of a propaganda machine. A
relerence was made 10 what happened at (he
vlobal conference on human rghis in Vienna
and we had 10 fly Dr. Famog Abdullah (o
defend us. In fact. three-four days before we
adjourned afier the Budget Session [ had men-
rioned. while speaking on the Kashmir issue.
that in that global conference al Vienna. there
would be an antempt 10 maise this issue ofhuman
rights. 1t is a matter al regret that (his issue
was raised,

Then. 1 am glad to find that A [. R. and Door-
darshan have gone back there. Bul those who
liave visiled the valley I-have visited Kashmir
umpteen times would find that nobody listens
lo the All-India Radio. nor does anybody watgh
Doordarshan. They are all tuned 10 the Pakis-
tan Radio and Pakistan Televisian. This is par-
Uy because their programmes are far more
superior In ours: their dramas. for instance:
Iheir gazals and Lheir other musical program-
mes : Therefore, it is no use merely having them
back. bul you should also see thal you improve
the programmes. The quality should be suc'i
that ihe people would be forced to wne in 1o ih-
All-India Radio or waich our Doordarshan.

I now come to the question of adminisiration.
I think there is a very wide gap between (he
ceneral public and the administration. It always
happens whenever the paramililary (orees take
over. whenever the securily forces are in charge.
First of all. there is the general reason. Added 10
it. what happens is that the adminisiration
becomes callpus, it becomes indifferent. I have
not seen what the administration is doing. I am
Aow suggesiing scme mechanism. In facl I had
suggested it several times earlier also. [ do not

want to repeat it. 1 had said that young
Kashmiris should be brought and eaucated in

otherparts ofthe country. [t has not happene. [
say. il nothing else. you lake theny al least. on
school trips. You send them to Madras. You
send them to Trvendrum. You send them Ic
Agra. Let them see what India is. 11 will make ¢
lot of difference. [ would like the hon. Ministe
10 find oul how many school trps have been
arranged in the last two years. What efforts were
made by the administration to arrange such
urips to other parts of the country so that the
people of Kashmir have a [eeling of oneness
with the rest of the country?
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[ find that today. there is no machinery for
neople 10 air their gnevances. Now. [ am sug-
westing a small machinery. I suggesied that like
the past-box. you keep some box a1 promjnent
places. called the grievance box, where people
can put (heir petitions. I there is ¢ medical van
going around, apart froo niedicines and other
ihings which the van may be equipped with_ let
there be alsa a grievance box there so that when
people come, they can put their petitions. This
kind of thing can be muliiplied. It can he put
rven in a mobile postal van and whal not

Then, you sheuld Rave some kind of an inter-
course or darbar where people can come and
jalk 1o you. Consider this seriously. I would
reques( the hon. Home Minister to consider this
suggestion serinusly. Have a small commistee of
Members of Padiament from diilerenl pans of
lhe country, a small comumitee. (1o oversee ihis
particular aspect of grievances of the people.
They will of course. lir<t go througn (he
petitions they receive. Bul they should also go
there. It should be alinost compulsory for this
commiltee 10 go there thiee or four days in a
month and find out the things for themselves.
The feeling that we do nathing more than

" exapress our sympathy for the hardships of the
people should go. Such a feeling can be
removed when we go there. It is no use sending
ateam once in a year. Then il becomes a gim-
mick. I it goes every month for three days, talks
10 people, lisiens (o the grievances of the peopie
and gives them the resull by removing those
grievances, it will go a very, very long way.
Ultimalely this is a battle between the bullet and
e ballot. I have no doubt that the bullet will
lose the battie and the ballot will succeed. [ have
no doubt ar all, but it is 2 matier which wili have
lo be pursued with a delermination within the
four comers of the proteciion of the human
rights of the citizens, because if the prople gel a
feeling thart their basic righis are not sale in the
hands of the Government, the road 10 democ-
racy is going to be more difficult and more long.
Therefors, I would say that the siluation is dif-
ficule. T also realise that there is no easy or early
solution for Kashmir, but that is not to say thal
there is no light at the end of the wunnel. [ am
quile posilive, as has been said by the hon.
Minister in his speech that people are really fed
up with this kind of life and we must use the ser-
vices of the West and particularly of USA
because we have 30 many things in comman.
Firsti¥ we are combatiing terrorists and the
wholc West is agrinst icrrorism. we are combat-
ting the militants and the wholc West is against
militancy. We are the only people:whc have
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heen successful in controlling the drugs and
West is interested in this. We are inlerested in
¢ontrolling our arms and we are the furemos
nation in peace. [Moday the world is changing
1 is nol changing into a unipolar world. Sir. el
nie assure the hon. Home Minister that it may
be felt as il the warld is going (o dhange into a
unipolar world, bul it is nol su. it {5 going into.
whai | may call a demncratic. non-violent and
equal world. And for that demncralic nun-
vinlent world nobody has hL'!ll‘ﬂ' credentials
than India. Sir. this Kashmir u;mj be (he only
tonvenient way 1o build up the whole climate
lor a democratic. non-violent andiequal world
LetIndia nat lose this opp ontunity while solving
the problem of the valley while sojving Ihe pro-
of insurgency, while bringing back
femocracy an (s pach in che valley. and afso ra
usher in this atmosphere ol peace. non-vinlenere
and prospedty in the rest of the world
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3BT Statutory Resolution Seeking

Approval of the Continuance

SHRI V.NARAYANASAMY (Pondichermy :
Mr. Vice-Chairman. Sir. thank you for giving
me this opportunity to speak on the Stalutory
Resolution moved by the Hon. Home Minister
for extending President’s rule in Jammu and

" Kashmir and the Jammu and Kashmir Approp-
rdation (No. 2) Bill, 1993 moved by the hon.
Minister of Stale for Finance. Sir, the Jammu
and Kashmir issue is a vexed issue. We have
been discussing that issue—exlension of Pre-
sidenl's nule and Budget—for more than lour
years in this House. We had an elected Govern-
menl there. But because of the deleriorating law
and order siluation in Jammu and Kashmir and
the increasing militant activities, the Govern-
men! of India had 1o impose President’s rule
there. Sir, it is not a problem crealed from
within our country. It is inown Io everybody
thal it is Pakistan, which is our neighbour, that
has been engineering, aiding and abetling
lerrorist aclivities in vhe border areas of Jammu
and Kashmir. They are spreading (o Punjab
also. Bul in Punjab, we were able lo contain the
situation and elections were held and the new
Govemnmenl is lackling militancy in Punjab. As
far as Jammu and Kashmir is concerned. in
spite of the several assurances given by the hon.
Minister for Home Alfairs that elections will be
held and a popular Government will be
installed there, we have been coming to the
House for getling extension of President’s rule. [
was also asking the guestion why elections
could nol be held there. A delcgation of Mem-
bers of parliament visited Srinagar recently.
The delegation consisted of leaders from
various political parties. Afier seeing Lhe con-
ditions there, the delegales themselves came
back and said thal the siluation was nol con-
ducive for holding elections in Jammu and
Kashmir because mililancy was on the rise and
though the local administration, Lhe police and
the mililary were Irying their level best 1o con-
wain militancy, with the active connivance of
Pakistan, mililants were creating law and order

Aproblems there, killing innocent peaple and
terrorising the people who were living in barder
areas, I would like 1o submit here thal ampng
the people who are living in rural areas, bays in
the age group of 14-15 years are being taken
away in groups by the militant organisations
there and they are given training in Pakistan,
Afier that, with werpons, they are sent back to
India for creating law and order problems.
Now, the situation is slowly changing. I say this
because earlier, informalion abou! militants
was [urnished in Jammu and Kashmir by the
people themselves. Now, the mililants who have

[RATYA SABHA]
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been caplured by the military and the security
forces are giving the information about the
hide-outs of mililants, their operations, the
involvement of Pakistan, the training camps
and about other militant activities. The military
and the para-military forces in the State have
fanned out up 1o border areas and they have
arrested hundreds of militants. There is now
fear in the mind of militant organisations that
there will be no more public suppon for them in
Jammu and Kashmir. Now the situation has
chenged there. The militants were getting sup-
port in Jammu and Kashmir eardier. People,
because of the fear in their mind thal the
militants would kill them, had been giving them
protection. The militants had been pressurising
the peaple of that area. They were lerrurising
them. Especially, they were telling the ladies
there that they should not go (o films outside,
they should not go to hotels and when they go
outside, they should go with full purdah. This
was (he direclion given by (he militant
organisatjons Lo the womanfolk and if they were
found violating (hat direction, they used 1o be
killed Therefore, the women have Lotally
ignored the militants. A situation has now come
that the militants are being identified Bnd
shown to the military end the BSF people. Now:
the militants have sianed realising Lthat theiriife
is not secure because the prople are not
cooperating with them. As far as Pakistam is
concemed, the hon. Home Minisier said that
several times, the Government of India had
writlen to the Governmenl of Pakistan about
the subversive activilies being carried oul by the
militant organisations with the active help and
suppon of L. 8. 1. in Jammu and Kashmir. The
Government of India has given the proof also.
Bult in spite ofthat, Pakistan has not changed its
attitude. In the OIC and also in the U. N, Pakis-
tan has been raising the issue of Jammu and
Kashmir by totally ignoring the Simla Agree-
menl. Pakislan has been saying that Jammu
and Kashmir is an inlegral part of Pakistan. Sir,
in this respect, the stand of the Government of
India is very clear. According 1o the Simla
Agreement, Jammu end Kashmir is an integral
part of our country. We have been lelling this
thing in the U. N. forum as well as in the other
intemational forums. But in the name of viola-
tion of human rights, Pakistan has been spread-
ing a falsc propaganda against the Government
of India saying that in India, especially in
Jammu and Kashmir, the people belonging to &
panicular community, are being killed indis-
criminalely by the security forces. The Govern-
ment of India had taken a strong objection 1o
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such utlerances of Pakisian. The hon. Home
Minister has given a clear reply 1o them. Bul in
spite of thal, they have been pursuing this
policy. It is not that Pakisian is against India
with regard 10 Jammu and Kashmir only but
because of certain polilical reasons also, Pakis-
tan wants to keep this issue alive for their sur-
vival. Therefore, this is a very licklish issue. The
issue of Jammu and Kashmir is not like that of
Punjab. In Punjab, only one or two militant
organisalions have been operating. Bul as [ar as
Jammu and Kashmir is concemed, the militant
organisations, with the active connivance of
Pakislan, have been creating law and ocder pro-
blem. The hon. Home Minister visited Jamniu
and Kashmir and he-had the {irst hand infor-
mation aboul the whale thing. [ would like 10
submil thal the Govermnment of India should
‘take a hard line with regard 1o this problem.
Unless the Governmenl of India takes a firm
stand with regard to militants, il will be very dif-
ficult to curb militancy or eliminale terrorism in
Jammu and Kashmir. In the changed cir-
cumslances, even lhe Governor said that the
situation has changed and il would be possible
1o hold elections in Jammu and Kashmir. The
hon. Minister of Slale for Home Affairs also
gave that assurance. Therefore, Sir. I would like
lo know what steps have been taken to start the
political process. As on today, not even a [rac-
tion of this process has staned. The administra-
tion is being run by the bureaucrats in fammu
and Kashmir, al the moment. The people of the
State have no forum to ventilate their gricvan-
cea They cannot approach the Governor; they
cannot go to the Advisors; they cannot go and
tell their problems to the officers. In order to
solve their problems, the political process
should be started. Only through & palilical pro-
cess, their problems could be solved. A militury
solution is not the ullimate solution (o minimise
militancy in Jammu and Kashmir. The Home
Minister also appointed the Advisory"Comm it-
tee. I do not know how many times they have
met. I would like io know when the political
proceas is going Lo be staned.

Then | ome to tourism. [ came 1o know that
the Governmaent of Jammu and Kashmir has
decided to develop some 1ourist spots for the
people who go there in some parts of the
Kashmir Valley. I would like to know about the
development of tourism. I would like 1o know
what steps you have taken in this regard lo sec
that normalcy is restored in that area and the
people from other regions can go there and they
can also interact with the people of Jammu and
Kashmir. Apan from that, recently an unfor-

[26th AUGUST 1993]
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funale incident of mass killing of about 16 peo-
ple had taken place in Doda Districl. Sinleen
bus passengers lost their lives. Earlier it was a
peaceful area. Now in the border areas of
Jammu region the miliancy has started. TLis a
very serious thing. That has also 1o be curbed. [n
the Jammu snd Kashmir region which was a
peaceful region and where the people belonging
lo all religions are living peacefully, the
militants have siarted their nelarious designs.
That should also be aken care of. Now thal (he
siluation is coming lo normal, the people are
cooperaling with the  Government, the
militancy is under control, the mililancy is
slowly coming down and in some areas il has
been eliminated, I would suggest 10 the hon.
Home Minister that he should call those
mililants who are willing to lay down their arms
and abide by the constitution. He should dis-
cuss with them and try 1o bring them in 1o the
mainstream. That is also a proposal which can
be considered. It will help in eliminating
militancy in that area. While supporting the Bill
and also the Proclamation moved by the hon.
Home Minister, I enpect that he would not
come aficr six moaths with another proposal
about extending the President’s rule. I think he
will i1ake ell possible sieps for restoring nor-
malcy in Jammu and Kashmir. Thank You.
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the migrants are lodged in Jammu was so
shanering an capericnce that it is



403 Statutory Resolution Seeking
Approval of the Continuane '

difficult to believe that any Governmenl,
gven an incompeten! Government. could
be & perty to such an arrangement.”
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THE VICE CHAIRMAN (S5YED SIBTEY
RAZI): Shr S. Muthu Mani. Nol present. Shr
Prakash Yashwant Ambedkar Nol present
Shri Bhupinder Singh Mann. Not Present. Prof.
Saurin Bhattacharya... (Internuptions) ...
Members belonging 1o other Groups are lefl
behind. They should also be given a chance 10
speak early.

PROF. SAURIN BHATTACHARYA (West
Bengal) : Mr.Vice-Chairman, Sir. the issue that
is belore us is a very old issue. Under the Pre-
sident’s rule itsell. (kere is a problem af
lerrorism, etc. organised from across the border,
(or which the people of Kashmir have 10 pay a
very heavy price. Many limes. they had 1o give
up their self-government. They had been under
President’s rule [or quite some rime and very
often persons responsible [or conducling
Kashmir under President’s rule proved them-
selves unequal 1o the 1ask either by bungling or
by commilting somie other faulis. As it’is. the
present rule is under a farmer Chief of Stafl of
the Indian Army, Gen. K. V. Krishna Raa. Mere
designalion may not carry a person very far in
this 1ash—a very delicaie task and a very res-
ponsible task for any onc.

So far as the Government of India is con-
cemed, they have always been providing 8
wrong signal to the people of the country
through both Lthe Houses of Parliameni regard-
ing the position oblaining in Jammu and
Kashmir. A false sense ol securily is sought to
be crealed one day and the other day a com-
pletely differenl picture is made available. We
were told that Kashmir was almost ready for a
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political process (o starl. As a maller of lact.
perhaps. President’s role is sought 1w be
renewed for the fourth time through a consti-
tutional amendment in Kashmir. It was Jdone in
respect of Punjab and Kashmir. In Punjab. a
sort of representative Governmenl has been
established. Butin the case ol Kashmir, it secms
o be hunooz dvor ast. And the Govermor of
Kashmir has been 1alking in so many tongucs.
in s0 many conflicling ways that the people can
at the best be confused by whal hie has been say-
ing. It has been remarked carlier that perhaps
when the Governor is a person who has no con-
neclion with the people uf the State. who is not
of the State by his training. by his duties earlier.
he cannot be expectied to be very good in having
contacl with the common people. Now. in addi-
lion to that, he has 1aken up cudgels againsi the
political people also : that in no way they would
be allowed to have a say in the afllairs of
Kashmir. Either the people or the politicians
- who are supposed to be there, who are the rep-
resentatives of the people. would not have any-
thing to do with what is happening in Kashmir.
It is only the former Army Chiel who will have
the final say. That is the situation. Perhaps there
is nc remedy; perhaps clearance for further
ealension of the President’s Rule in Kashmir is
necessary. But that won'l lead lo any improve-
ment in the position of Kashmir It is no use
wailing over the role of Pakistan or some other
forces behind Pakfstan, unless we are able to
\ improve the intemal conditions in Kashmir in
l all respects, so far as the economic activilies are
concerned, so far s employment is concerned
" and so far as gradual paving the way for restor-
ing the political process there is concerned [f
all these cannot be done and if conlinuous
extension of President’s Rule is made, may be
through another Constitutional amendment
which may perhaps be permissible, things will
not improve and this will not lead us anywhere.
I only hope that the Goverminent widl do good
both for Kashmir and for the entire country.
Thank you, Sir.

SHRI N. GIRI PRASAD (Andhra Pradesh) :
Mzx. Vice-Chairman, Sir, it is inevilable under
the present situation to pass the Appropriation
Bill for Kashmir and it is also inevilable that we
have to extend the President’s Rule under ani-
cle 356 of the Constinmion for a further period
of six months because the situation in Kashmir
has not improved and opportunities have not
been created or & favourable situation has not
been created there to hold elections. Hence 1
@nsider this as incvitable. But I hope that by
the efforts of the Government, by the efforts of
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all the polilical parties. the siluation there
would imprave and the people of Kaghmir have
1o be convinced that their cause will be much
hetter served through the democritic process, |
through their paricipation in
clectinns.

‘democratic

In this connection. [ wantin make some com-
ments. This is a problem creatéd, 10 some
rxient. by external lorces and. (0 a greater
extent. il is our 6%m creation. [ am saying (his
because. in the past. many eleclions except in
one. all of them were rigged in order (o capture
power through undemocratic means. That has
created a particular impression among a large
number of people in Kashmir that their verdict.
(hat their participalion in democratic eleclinps.
will not bear any resull and the ruling pany will
have its own say through these rgged eleclions.
Moreover, when Dr. Faroay Abdullah was
removed. and when he was given power afler
some consullations. he was forced 1o share
power with the Congress (I). In fact, that was a
political mistake. [{ the Congress (I) was acling
as a democratic Oppesition or secular Opposi-
lion 10 Dr. Farooq Abdullah and his National
Conference, there would have been two paliti-
cal panlies coutending against each other and a
democratic and secular set-up would have been
there and that would have saved a lol of trouble
in Kashmir. '

The other aspect is the international dimen-
sion of the Kashmir problem. Of course, from
the very beginning, Pakistan was never happy
that Kashmir was made an integral pan of
India. But they could not do much till almost
four years back. During these four years, not
only the people of Kashmir were alienaled, bt
also the involvement of Pakistan has been pro-
ved. Now, there is infiltration [rom Pakistan
into Kashmir and there is movement from
Kashmir o Pakistan, and they are training a |
large number of people. All this information we
know. Bul, recenlly, the most alarming reports
have come in. Some mercenaries from
Alghanistan and mey be some other counlries
are being sent here. As late as lest Tuesday. the
‘New York Times' published that about 400
mercenaries are working in India against the
Indian Armed Forces. And there was ‘ﬁmher
report that there was a pitched battle between
the mercenerics and our Armad Forces in the
Vasudhars hills of Doda district, where almost
ten BSF jawans were killed and 2 good number
of mwans were also cappired. I do not know
whether this report was confirmed by the
Government. But such reports heve also

#ppeared.
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What | went to say is thal Pakistan’s involve-

ment is growing more and more. And Pakistun
is embaldened also. This they tried in Punjub.
Fortunalely, in Punjab. because of polilical
enlightenmemt  and  also  Government’s
measures Lo curb such illegal entry of those for-
cey, thal stopped and the people are now heav-
ing a sigh of relief. As [ar as Kashmir is
concerned. they are creating another problem.
The problem is of communal division. And you
know that is one State where the Muslims are in
amajority. And naturally. Pakistan. based upnn
some Islamic fundamentalism. wants (o pro-
voke the people ar divide the peaple of Kashmir
on communal lines. This is not the st (ime. 1
remember, during 1947 and 1950 also, there was
one Anglo-US Commission. And there was cne
UN represenlative also. Iven then they were try-
ing to carvé oul 8 Grealer Kashmir where the
Muslims are in a majority. That is how this
Doda problem also was created al that lime. A
new Doda districl was created from Udhampur
or something. And the Kargil Disirct in

Ladakh was also created where they wanited 1o -
see that the Muslims are in a majority. This was

ascheme ofthe Anglo-US leaders at that time Lo
divide Kashmir on communal lines. This was
the demagraphic solutian that they wanted o
have at thal time. Fortunalely. thal diabolical
scheme or sinister aim of the US-British
impenrialists could not succeed. Bul. even now, I
feel that there is some amounl of illusion in our
Government about the US Administration. [ do
not know what our Foreign Secrelary will bring
from America after his talks with the US
Administration there. Bul. as far as the reports
are concerned, in spite ol the Congressional
Task Force giving report about Pahistan’s
involvement in these allairs. the US Siale
Departmenti is not in a position 10 agree with i1.
Moreover, they have given a clean certilicale (o
Pakistan. Their representalive. one Mr.
McCurry said :

“We reached this determination because
Pakistan has taken a number of imporant
steps that appear to have responded Lo our
concemns aboul reparts of oflicial support
for Kashmiri and other militants who com-
mitted terrorist acts. Islamabad has been
training Sikh and other Indian separatist
movements ag parl of Bhutto’s strategy for
forward stratepy depths and also as part af
his effort Lo take revenge for India’s support
of an independent Bangladesh”

So, they wmll 1o take revenge, and the US are
giving a clean certificale to Pakistan that Pakis-
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tin is not a terronst Stale and that they are not
involved very much. I think. the Government

must lake up this issue also in a4 big way.

Lasily, I wanl io say that the niain battle now
before the Government and the people is (9 win
over the hearts of the Kashmiri people. This
cannol be done by commilling excesses. There
were two or three excesses. Bul these are being
highlighted very much in (he inlemational fora
a5 human. righis violations and abuses. All -
(hese things.musi not give a handle to other for-
ces to beal us on this score. And where there is
no crossfining if unnecessarily innocent people
ilre_killet’l, that gives wrong signals. That will
alienale people more from coming back (o the
mainstream. Thal is why, the Government
should 1ake every step 1o win over the
people. -

In the Annual plan they have provided only
Rs. BO crores. I do not know how the Govern-
nienl will be able to develop Kashmir or help
lhe people there or provide employment 1o the
people of Kathmir with this meagre amount.
The Government must provide more and more
funds and create more and more opporunities
for employment so that (he Kashmid people
can be drawn (owards the mainstream of [ndian
politics.
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SHRI CHIMANBHAI MEHTA (Gujrat):

Mr. Vice-Chairman, Sir, in regard to the
Kashmir problem, basically, it is the external

‘aspect thal hes accentueied the intemel con-

tradiction. Since the inst [ew months, the US.A
has introduced a new element in the Kashmir
dispurte. They have openly aaid. One Under Sec-



415 Statutory Resolution Secking
Approval af the Continuance

retary of State from the U.S. while on a visit 1o
India said that the opinion of the people of
Kashmir should be taken inlo consideration.
This is a direcl incitement (o the Kashmiri
terrorist groups.

We also know thal, recently. the t1ask force of
the U.S. Congress—a reference Lo this was made
by my [riend—pave all the evidence that Pakis-
lan is helping the terrodst in Kashmir by all
means. In spite of all these proofs and
documenls,—their research was for about
twenty years—the U.S. Administration disap-
proved the conclusion thal Pakistan be declared
a terrorist State. Therefore. these external fac-
tors are more important because they are creal-
ing the problems in Kashmir. That is the reason
why the Kashmir problem is being discussed
and every six months the Government has to
come here for secking extension of Presi-
dent’s rule.

There is another aspect of external influence.
The Islamic Conference that met in Pakistan
once again supporied Pakistan’s stand. That
also gives a lot of strength (0 Kashmid terrorists.
It was rightly said by one of the speakers earliar
that il is the Islamic fundamentalism which is
aggravating the problem. Due 1o that Pakistan

also gets some help from some of the Islamic .

countries with whom they have friendly
relalions. Also, the Pakistan military budget has
gone up by 84 per cenl compared 1o last year.
Now it is 35 per cenl of the total Pakistan
budget. That means, Pakisian is spending more
than one rupee oul of three rupees on defence.
Why are they spending ? They know thal we are
never going 1o attack them. Yet they want to
create a situation, they want Lo build up an
atmosphere to show that they have the military
might and they can create all sorts of nuisance
against India. At the same lime, the expenditure
on Indian military in the background of rising
GDP has declined. 1 am for thal because 1 is
not necessary for us thal we go on increasing
our expenditure on defetice. Pakistan has also
very close relations with China. Our Prime
Minister is going to visil China on the 6th of
next month. It is very good. The people in
Kashmirhave understood that terrorists have 1o
be isolated, but we should undersitand one thing
that if we are going lo have close relations with
China, Chairman Mao Tse-tung never accepled
that Tibet would be kept out of China and he
had requested all the Chinese w setile there in
Tibet. The workers were given double the wages.
Even some pedple are complaining that in Tibet
thgge is a sizeable population of Chinese.
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Therelore, this terrilorial question has o be
considered carefully. Otherwise. it might creale
problems in future.

Islamic fundamentalism is crealing some
problems in Sinkiang province of Chipa. China
also knows that if this tendency is allowed 10
grow, it might work against them. In that back-
ground we have o solve the Kashmir problemn.
Ofcourse, I do nol agree with the BJP's demand
lor cancellalion of article 370 at this juncture.
From the beginning it is like that. The position
wauld have been dilTerent if it had not been so
and if we had leamt some lesson from Chair-
man Mao's palicy thal every [ndian has a right
(0 setile in Kashmir. But now it cannot be done.
Al this junctare il will create prohlems.

Secondly, Sir, it i5 unfortunate thal in every
problem we bring in politics. There is always
(he consideration of vole-bank. BJP too has an
eye on the vote-bank when they say, “Cancel
article 370.” They are trying lo get voles [rom
one segmenl and those who oppose in the name
of history have another angle. But what is the
objeclivity that Kashmir belongs to India, and il
it belongs to India it cannot have a separate
placement? Bul T cannot say it today becausg
that will be encouraging terrorism. Therefore,
my [rendly advice to the BJP is to tone down
their demand about article 370 if they have
national interests at heart. If you are out lo win
on majority communily votes, you can go
ahead. But you &re a patriotic party—I consider
50. Therefore, hindly consider this when you
talk of aricle 370. Al the moment the people of
Kashmir have 10 be won over. because without
winning them over we cannot finally setde the
issue. I know you are against discussions and
negotiations. But let us get this straight. You
may not openly admit it. I also feel it How can
you have double-lalk? You are fighting the
lerrorists and they are nol coming [or negotia-
lions. There is pressure from here that you
negotiate with them, with those who do not
%anl lo negotiate with you, They want to
negotiate through bullets. What can be the
answer from our side 7 So, al least let us detach
the Kashmir issuc from vote bank politics apd
party politics. L=t it be viewed from fihe
national angle.

Now our Prime Minister is going to China.
This is the right opportunity for the Prime
Migister to discuss about Kashmir. When Mr.
Li Peng came here to India—it is not a question
of generosity—we accepted the objective [act
thet Tibet is an autonomous part of China. Now
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the Dalai Lama hes come forward and he wants
lo setile it on a new basis. So they should also
reciprocate that Kashmir is an integral pan of
India.l don't sey that on this point you have dis-
cussions with them, but as we have conceded—
rightly conceded and not wrongly conceded—
thet Tibet iz an autonomous part of China, in
the 3ame way China should alsc iry 1o accom-
modage our views. If we de-intermnationalize thiy
issue, if the USA iz put oulside the orbil, if we
keep China away so that no missiles will he
senl, this problem can be lackled. Of course,
they have offered 1oday—I have read it in the
newspapers today and it is & very good news—
thal they are prepared 1o give us a launching
base for our salellites. Well, that is a facilily, not
cryogenic lechnology. I was carefully hearing
the speech of the Prime Minister the other day
about the cryogenic technology transfer, that we
will try 10 get technology from other coun-
Iries.

China is being bullied by the USA today
They have imposed sanctions againsi China.
They bullied Russia and they have tried 10 bully
China. The Chincse will relaliale in their own
way; il is a different type of couniry. But in this
inlernalional scenario the coming closer of
India and China is very vital, and the Chinese
may be requested to accommodate our views so
that their desire of living in peace in the enlire
region is also realized as far as the Kashmirc
lertitory is concerned. Thank you.

SHR] JAGMOHAN (Nominated) : Sir, in
view of what the Home Minister has stated yes-
lerday and also in view of the Governor's repart,
there is no other option but 1o extend the Pre-
sident’s Rule. I also suppont the Appropria-
lion Bill

SHRI CHIMANBHAI MEHTA : Sir, I also
support the Bill. Thank you.

SHRI JAGMOHAN : Froam the [inancial
position as is available, [ would like 1o point oul
a few things. It is evident that a lo! of Central

.assistance is availeble to Hashmir. This fact is
not being highlighted sufficiently by our medis
or by our Government bath at the national and
at the international level. For instance, I will
juxt give 8 very brief point.

The total populetion of the State of Jammu
and Kashmir is 0.8 per cent of the total popule-
tion of India, whereas the Central grants ihav
are available io the State are sbout 3 per cent of
the total grants thet are disbursed by the Central
Governmem. Sa, you can just imagine how

27—107 R5S8/ND/p4

Relation » Jammu and
Kashmir

much exira agsistance is being given o the
Siate. I am for giving more aasisiance also. But
the point is that what is being given should also
be explained (o the people 50 that they do not
gel the wrong impression that is being spread. ]
have figures for 1989-90, which I calculated
while doing some academic work I just want to
share theae with the House. The per capita
assistance available for thal period ior the State
was Rs. 1124. The corresponding figures for
West Bengal was Ras. 67. Just imagine il. For
Bihar it was Rs. 119. For U.P. it was Ra. 130. You
can just imagine the extent to which it is being
given. I think it is a failure of our publicity that
we heve not been gbie to project this point
sufficiently.

Another relevant point is that a lot of money
is being made available 1o il. What has been
given as loan previously, has now been conver-
ted into 90 per cent grunt which is not Lo be
retumned. [1is just a grant, and only 10 per cent is
loen. How is this money being urilised ? Thar is
the issue. I will just give you one recenl example.
The Deputy Commissicner of Anantnag, Mr.
Vanik, has been accused of misappropriating
Rs. 8.5 crores. It is wrong. The Deputy Com-
missioner might heve laken some money or his

stall might have taken some money. #m #xd &

wn vii 20 &) & .. Bui 90% ol this money has gone
1o lerrorists. You zee the disclosure made by one
of the terrorists. The top terronst says: “We
lake all the contracts. The Deputy Com-
mizsioner makes money available to us. The
Exaccutive Engineer makes money availablc to
us The ACs meke money available to us.” So,
all thal moncy that is going lo the State, is
indirectly feeding the militancy in Kashmir.
That is why you have not been able to make any
den! on this issue.

The poinmt which is very important is that it is
# low-intensity war. You all say this. The very
first principle of war is thai you must cut the
supply linc of the enemy. What we are doing is
that internally we ourselves are giving the sup-
ply line. [nstead of cutting the line, we are feed-
ing that line. Al the border the ISI has a
lremendous amount of resources at its disposal
lo puncture any poini. Afiler all, those of you
who have seen the border from Ladakh to this.
know that it is impossible lo seal thal border
effectively bechuse of small meadows, small
hills and sireams which are sometimes flowing
and at some other limes [rozen. What is the
strategy 7 | have got all the daia. How many
Kalashnikovs have been recovered 7 There are 2
million Kalashnikovs between Alghanistan
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and Irgn and they are all flowing into
Kashmir now.

I tell you thal recently a book has come out Tt
has been written by a Brigadier of Pakistan,
Yusul, who was working in the ISI. He was in

charge of Afghanistan. A well thought-cut-

stralegy was planned by them for Alghanistan,
and that very strategy has now been transferred
1o Kashmir. I will just read one line out of it to
indicate to you what has been in theirplan since
1988. This is very inleresting and very instruc-
tive for us. It his version. He says:

“During my four years, some B0,000
Mujahideens—soldiers of God—were
trained by me. Hundreds of thousands of
tonnes of arms and ammunilion were
distributed. Several billion dollars were
spent on this immense logistic exercise.
ISI camps regularly enlered into Afgha-
nistan and USSR with Mujahideens.
Eventually the lactics of a thousand culs
produced a haemorrhage. Thatis how we
succeeded.”

So, we should understand whalt is the strategy
of Pakistan ar ISL. It is to cause haemorrhage.
They have nol got limiled resources at their dis-
posal. From the drug money alone they have
collected $13 hillion. There are hundreds of fac-
lories working in the no-man’s land between
Afghanistan and Pakistan. They are all con-
irolled by this. All the sophisticated weapons
which the ISI Mujahideens are now having
have all come from what was supplied once to
Alghanistan. This is a wrong diagnosis which
we have got. Since 1988, they have perfected a
technique. I had been crying hoarse that this is
a technique which is being applied in Kashmir
all these arms and ammunition the model of the
[ranian Revolution for using the mosques and
fining loudspeakers and making them work
simullaneously, the Alghanistan pattern of hav-
ing small sophisticated weapons and getting
into every street and every village and then
harassing, then internal subversion in the
police, internal jubversion in the medical
departments, in the civil supplies depanment,
transport department, everywhere. We have not
ired to understand this pattern. That is why
wilh all these they are succeeding, because.
neither do we understand the underlying
motivalion, nor the methods which sre being

employed. We are relying on our old techni-

ques. There is a recent statement given by the
Additional Director-General of the BSF 1hat
wur equipment is far inferior to the equipment
which they have got. With the help of the
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launchers that they have got they can throw
grenades anywhere, That is why only two days
8ga they were gble 10 Lake hostages when even
hundreds of policemen were there with
Divisional Commissioner, with the Deputy
Commissioner, with the Superintendent of
Police, SDM etc, being there. Can you imagine
a situation in which all the paraphernalia goes
with all the securily stail and they ars kept hos-
lage for five hours ? The BSF unfortunately is
demoralised. They and the Army think if they
lake action now, it will become a human-rights
issue all over the world. So, we must understand
the power-politics of human-rights. It was part
of the Pakistan’s strategy. They have themselves
given instructions to make reckless allegations.
Da this as part of your job; demoralise the
Army and confuse them. I have been saying,
yes, we must take action if there is an excess and
we must punish and even prosecute the officials
who do anything wrong, bul they must also pro-
secule (hose people who spread lies under the
guise of working for human righis. Haye they
pruseculed anyone lor doing this because they
have done immense damage 1o the nation?
Unless we do thal, we will |ose Lhe internalional
publicity batte which we are already losing. [
give you gnother example. [ do not wanl Lo
name anyope, but only four months ago a
memorandum was given by the National Con-
ference saying thal at the direction of the Cen-
tral Governmeni, the previous two Governors
committed genocide. I have a photostat copy of
it, which I published in the latest edition of my
book, which shows the signanires of all those
people. 1 suggested either prosecute them or
accept that the Central Government has com-
mitled the genocide. You must decide one way
or the ather, They have never responded to this,
These types of things were earlier published by
the High Count Judge, Mr. Mufii Baheuddin,
who is a Pakistani agent undoubledly. He had
hiled zn aflidavil in the courl that from 1947
India had annexed this, India had done this.
The affidavil contsins lotal Pakistani pre-
poganda All these docunients were distributed
at the Vienna conference. If you land at the
Cophenhagen airpont, you will get il. Il you go o
the U.S_A., you will get it. Even the cases which
have been declared by the Delhi High Court as
fabricated and even when people have admitted
that they are all fabricated, these are being dis-
ributed there.

Unless we know...(Time-bell rings) Un-
fortunately you are ringing the bell. There are
many points. ..
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THE VICE-CHAIRMAN (SYED SIBTEY
RAZI) : I am sorry.

SHRI JAGMOHAN : I will nat go beyond
that. I have many points. I you went to hear
lhem, I will speak; otherwise . ..

THE VICE-CHAIRMAN (SYED SIRTEVY
RAZT) : Wehave constraint of time. Thal is the

problem.

SHRI KAMLA SINHA (Bihar) : Give him

some more lime.

THE VICE-CHAIRMAN (SYED SIBTEY
RAZD) : Already his group has taken 19

minuies.

SHRI JAGMOHAN : I have always said
this system of group liming, lwo minutes or
(hree minutes to me at the end . ..

THE VICE-CHAIRMAN (SYED SIBTEY
RAZID) : You have already taken 12 minutes.

SHRI JAGMOHAN : | may have taken.

THE VICE-CHAIRMAN (SYED SIBTEY
RAZ]) : I am sorry, I have 0 run the House
according 1o the time allotied.

SHRI JAGMOHAN : I am saying (hal dis-
iribution of time should be fair. [f [ know a sub-
jcct, I should be given more time. I do not take
more lime on other subjects, But any now I du
not want to argue; [ will not go 2 minute beyond
what you have fixed.

Troaregd (s duz s o) W, @
Lo i I

THE MINISTER OF HOME AFFAIRS
(SHRI S. B. CHAVAN): Mr. Vice-Chairman,
Sir, I must express my gratitude to the hon
Members on bath sides of the House who have
lent their support to this proclamation which
has been brought forward before this"House for
appmoval. There is hardly any scope for giving a
very lengthy explanation to all the points which
have been raised by the hon. Members. I have
izken nole of most of the points. [ must at the
initia] stage itself say that it may not be possible
for me to respond to all the points which the
hon. Members have made. But there are a few
points to which I think it is absolutely npcessary
1o respopd First, I am more then convinced
that this is an isane which requires support of all
the political partica

According to my perception, Jammu and
Kashmir ia, in fact, 8 true example of the ideo-
logy thet we have been preaching 2o far, If

t to Jammu and
Kashmir

secularism has to live in India, Jammu and
Kashmir has to remain pant and parcel of this
wountry. There can be no escape from this kind
of a thing.

Rdation

My approach to the entire problem would be,
and [ am prepared Lo accept this position, that
we should appoint a commitiee consisting of all
the polilical parties. I would like (o be guided, I
would like t6 be advised by major political par-
lies who arc functioning in our Parliament so
that there is no feeling of any kind in the minds
of anyone that this is being done with a political
purpose. [ must tell you very frankly that we
should all spproach this problem as & national
issue and we should put our heads together and
try to find oul as to how best we will be able to
achieve the objective that we have in our
view.

Some people consider that right from 1947
our approach has been totally wrong. So also
our frend, Mr. Jagmohan who has gone 1o the
extenl of saying that if the Governmenl con-
siders this as a kind of proxy war, then, we have
lo cut ofT the supply linc. [ have not been able o,
understand and it is still not clear in my mind as
10 what exactly he wanis to convey. “Supply line
has (o be cut off”. Does that mean the supply
line 1o the people of Kashmir?

7.00 P.M.

SHRI JAGMOHAN : Supply line to the -
lerrorist.

SHRI S. B. CHAVAN : To the terrorist ? Cer-
lainly I am prepared 1o accept thal proposition.,
But my problem is to isolate the militants who
have pot themselves mixed. In the beginning, it
was on the basis of conviction, people thought
that really it was & religious war and they had to
support such a cause. But now, a stage has come
when people are totally fed up. that is the kind
of information that we have. [ am prepared lo
correct myself if any hon. Member were Lo raise
a point that my information is not correct. Cer-
tainly, | am prepared to correct myself I will get
it doubly checked. But my information is that
people are lotally fed up. Their entire economy
has been shattered. They just do not have any,
means of livelihaod. They are very keen o join
the mainstream. But the fear of the gun is there
very much and the kind of militants who used to
be there in Jammu and Kashmir has also
undergone a change. The information that the
hon. Member supplied and the strategy he has
pointed out—at least I had some kind of inkling
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like thal—is that afler Alghanistan, the very
force is going to be diverted {owards Jammu
and Kashmir and so the enlire strategy will have
10 undergo a change. That is a point which we
will have to consider with all the officers who
are, in fact, concerned with the security pro-
blems and work out a siralegy as o how best we
will be able to confiont this menace against the
integrity and unity of the country.

I am not prepared o accept what my hon.
riend, Shri Murli Bhandare, said to the cilect
that this is a Pan Islamic sort of pattern which,
in fact, has been adopted. It is more than that. If
it had been only a Pan Islamic son of technol-
ogy or kind of design thel they had, there was
some kind of & limitation. Bul, we cannol forget
that right rom 1947 Jammu and Kashmir has
always been a kind of pawn in ithe hands of the
peaple who would like o maintain the balance
of power in the inlernational community. You
cannol deny this fact..li siarted from thal
According to my informalion, even now,
publicly people might say all kinds of things;
but the main strategy has nol undergone a basic
change. That is my fecling about it. They might
say a number ol things. But, at the same time,
the basic philosophy and the basic approach
which they had in mind in 1947 hes not
undergone any change. That is my perception
about the whole thing.

Sir, there is one more paint on which I would
like 1o make myself absolutely clear. We are not
opposed to the idea of delegation of powers ta
State Governmenls. Some people were putling
forth the point, “Anticle 370 only means trying
1o restrict your authority 1o the three subjects
which were given at the lime of accession. Later
on, through Article 370, a number of provisions
were extended to Jammu and Kashmir” Now,
some hon. Members are thinking in lerms of
reversing the entire process and they are Lrying
to convince the Governmen! that now a time
has come when we have 1o divest curselves ol 11l
the powers which we have already taken under
Article 370. There is a particular-procedure. If
that procedure is followed, cerainly we can
extend the laws, the provisions of the Acts
which are applicable Lo any of the Stales, to
Jammu and Kashmir also. Cenainly, I am not
m favour of abrogation of Anicle 370. Let me
make my point absolutely clear. But, at the
same lime, in the name of delegalion of power,
if such a kind of movement was there, this is the
main reason why I think we are not able lo
understand the exact history of the entire situn-
_tion in Jammu and Kashmir. I cannot deny the
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fact that there has been rigging in that area and

rigging was one of the very major factors which
were responsible [or youngsters taking to this
kind of a line and crealing e situalion in which
they thought that this is the only method by
which they can convince all those who are con-
cerned that rigging will not help. Ullimalely, it
should be through free and fair elections and
whosoever comes 1o power, they should be in a
position to accepl that. I can say without any
[ear of contradiction that this is our line. We are
not in [avour of rigging; we are not in-favour of
imposing anyone from here. It is entirely for the
peaple of Jammu and Kaghmir to take a deci-
sinn about their future. We are not going ta
impose anything on them. But, at the same Llime,
they must also realise that they have to be part
and parcel of this couniry and what is applic-
able in the case of others, will automatically be
applicable to Jammu and Kashmir alsa. Might
be, for some time, we can give slightly more
weighlage because of certain historicsl factors.
This is something understandable. But if you
weni Lo reverse the entire process, then, of
course, it is going 1o be exiremely difficult. L=t
me make my position absolutely clear on
this issue.

One point which hon. Shri Sharma Ji made
was that certain posts which were in possession
of the Gevernment of Indiz till 1991, have been
taken possession ol by Pakistan. [ have checked
thal information. His inflormalion seems to be
based on a report, which according to the
Ministry of Defence—I have checked from
them=—is a lotal distortion of facts. It is totally
wrong. In fact, it is nol correct. [ hope he will
bear this in mind. One thing which Mr. Sharma
has slways becn raising, is about separate
allocations for Jammu area, Ladakh area and
the Valley aren, which needs 1o be done and
Jammu should not be neglected. So far as the
neglect of Jammu is concerned, certainly, [ have
no objection. I am prepared to mccept that
Jammu needs to be given miore money for their
development and if there is anything which is
lacking, certainly, we should try 1o help them
out. The same is the posiiion with regard (o
Ladakh. Let me make this point aiso very clear.
We had promised in 1989 when Dr. Farvog
Abdullah wss the Chiel Minister that an
Aulonomous Hill Council would be established
in Ladakh. It was for the entire Ladakh ares
and Leh. I have had very extensive discussions
with them. They hed, in the beginning. some
kind of & social boycott of Muslims in that erea.
I sgid, “I am prepared 10 accept your demand
provided you give up this baycott. The boycortt
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should be given up. The Hindus and Muslims
should work together for Leh and Kargil and if’
a Hill Council is demanded, certainly, we will
discuss with you.” And I must say we have dis-
cussed the entire thing and thereafter, a final
discussion is now shortly going to be held in
Delhi, where I am going to invite both, the peo-
ple of Kargil, as well as the people of Leh, and
lake 2 final view abaul the entire thing.

SHRI JAGDISH PRASAD MATHUR (Uttar
Pradesh) : There is no boycott in Ladakh
now.

SHRI S. B. CHAVAN : No, no. The whole
thing started afler they gave up the boycott, That
is what I spid. I em in agreement with hon. Shrd
Sharma Ji when he said that militancy is trying
lo extend itself in Doda area, Kishtwar and also
trying io enier in same other areas. This is &
kind of stralegy on which I don’t think I should
give more detgils here. We are fully seized of the
matier and what is required to be done will cer-
lainly be done. Sir, a point was raised about lhe
esteblishment of a cantonment in the Doda
area_The ides of establishing a cantonment has
row been given up. Bul some kind of ar army
establishment will have Lo be established in that
area in order to check this line. Right from
Ananineg this is the line of escape. They come
to Doda and thereaficr they ry to spread them-
sclves. We are requesiing the Ministiry of
Defence (o sef up a military establishment. The
only difficulty whick they have pointed out-—we
will definitely go to their rescue—was &boui the
handing over of the land where this mililary
establishment has to be set up. Ti'e land hasz 1o
be provided. But they have put &1l types of con-
ditions. I myzell will take up the issue with the
Governor and lel} hixs (hiat without any condi-
tion the land should be in the poassession of the
Army authorities and let us ity to help them so
that they should be able 10 have this Army
‘eqiablishment in that srea and the people in
that area get a [eeling of confidence.

SHRI KRISHAN 1 Al SHARMA : Sir, one
clarification. When was this decision to give up
theidea of establishing a cantonment talen and
at what level 7 When was this dicision taken?
Because it was already existing.

SHRI S. B. CHAVAN : Actually, they have
now lotally given up the idea of this new can-
tonment This is nol my information. This is the
mformation which | have collected from the

* Defence Ministry and 1 am supplying this. But
understand the point thai we will have to have
some kind of an establishment in that area

Rdation w© Jammu and
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which will give some baost to the morale of the
locel people. Foreigners are very much there. I
am in full agreement with thel. There number
might differ here and there. Butl that clearly
indicates that the same [orces which have gone
1o Afghanistan are now trying to Irckle into
Jammu & Kashmir in a different form and that
is why we will have 10 1ake a serious note of

this

SHRI JAGMOHAN : If you give me &
minuvte, I would like to say one thing about the
cantonmeni. There are, probably, two proposals
which are in your mind. One thing was to set up
a cantonmenl at Badharwa. the decision to
eqigblish a cantonment at Badharwa was an old
decision, il funds were provided. Previously the
Siate Government was not giving land on one
peetel orf the other. The land was acquired in
1986 during the Governor's rule and il was han-
ded over o the Army. Subsequently some dii-
ficnities were reised and the problem arose.
That decision stands, I think what you are refer-
ring 1o, i €. Doda, is different. This impression
should not go with the public that we had given
up the idea of establishing s cantonment at
Badharwa. ’ ’

SHRI S. B. CHAVAN : I wouldn’t be very
exact about the lacation part of it. But what I
have stated is the gemernl policy which the
Diefenice Ministry has taken and they are now in
favour of military stations instead of canton-
mentt [ em not sure ebout the location. Some
place in thel area, eccording to them, is more
strategic. They will heve to decide that Bwut
whercverit is, 11 will give a hoast 1o the morale of
the local people and they will feel more
secre.

As regards migrams, I think I will choose
some other fime to give you all the information
1 am in full egreemeni thal this is one of the
spheres where more needs 10 be done. [ have no
doubt in my mind about the conditions in
which Lhese people are living. They were living
in palatial houses previously and now they have
10 live in one-room tenements, one racm with a
ntchen. This is the kind of situation in which
they are Some of the people are living in lents
and ey have to change the tents three times
Instead, now we are thinking of a big pro-
gramme of having one-rem lenemcnts
depending upon the clearance thal T get frum
my [riend sitting behind me. If the Finance
Ministry is going to help us in the manér, more
one-room lenements will he consiructed. 11 is
not that they are going to be permancnily there.
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When they go back (hese lenements can be
utilised either by the paramilitary forces or the
local forces. Sa, that is what we have in
view.

I am in full agreement that the Governor can-
not passibly take a position that he will not mix
with the people. If that is the position, certainly
instructions will have ta be issued thathe has to
go round and meet the local people. We have
the Advisory Commitiee at the State level. We
have the Advisory Commitiee at the district
level At the moment I don’t have the exact
numbur of meetings which they have been able
to hold so far. But [ am in ful! agreement....

SHRI SATYA PRAKASH MALVIYA : They
heve met only once.

SHRI S.R. CHAVAN : Ifthey have met only
once, I am in full agreement that they should
meet very frequently and give full opportunity
to the members of the Advisory Committee 1o
express their views. Sa, when they meet next
time they should be able to report back aboul
the action taken on some of the poinls which
were taised by the members of the Advisory
Committee. The hon. Member, Maulana
Obaidullah Khan Azmi mentioned about the
problem ofthe Chief Secretary and his rel atives.
I will look iato the problem of the Chief Seo-
retary and his reiatives. :

Mr. Satya Prakash Malaviys raised 4 point
about the Judicizl Commission. He wanted to
Inow whether they have submitied their repont
- or oot It is correct that a Judicial Commission
wus eppointed. But still i has not given its
report We are very keen that they should com-
plete their work at the eariest so that we are able
10 tell the world that we are not keeping quiet
shout any kind of excesses We know that the
Army and the paramilitary forces have to wurk
in very diffiasli conditions. Al the zame time we
wannot give any permission of excesses being
sommilled against the local peoaple.

Tt will make our position all the more worse. It
i8 always necesgary to use force against those
agrinst whom it is called for; not against those
people who are innacent We should not
unnecesaarily ry to antagonisc them,

ot siwreary ey : 3 3. T U6 3 @ AR
A = yo Pk d 7
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SHRY S. B. CHAVAN : Whether it is JKLF or
any militant group, we have no objection o talk
to them provided they accept our two con-
ditions. One is, “give up violence” and the
second is “accept the Indien Constittion™.
These are the two conditions. Ifthey accept bath
these conditions, let them come and discuss the
metlers with us. My only diflicalty is, there are a
large number of splinter groups. To whom to
talk is the main point. In the case of Punjab we
did take this position that we will have Lo go for
elections. Thereafier whosoever comes to power
we are prepared to discuss with them. I would
not like to give any wrong impression that npw
conditions are quite congenial for elections in
Jammu and Kashmir. It is far from the truth. At
least, I don’t hold that view. I must state very
{rankly that a large number of things will have
i0 be done. People will have to be takcn into
confidence. If not total normalcy at least near
normalcy will have to be created to hold elec-
lions in that area. That is why it becomes all the
more necessary that all of us should sit together
and iry Io find oul collectively as to how best we
can solve these problems. These were the few
points which I wanted to submit before the hono
Members. I against thank the hon. Members for
participating in the deabte.
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“There is much spent on Kashmir, but very
little spent in Kashmir.”

I & Fv-gumTe @ o G gk § e
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SHRI S. VIDUTHALAI VIRUMBI (Tamil
Nadu) : Sir, let him say how many more jobs
will be cremted by these efiorts.

THE VICE-CHAIRMAN (SYED SIBTEY
RAZI): If any point remains, zfier the
comypletion of his speech you can put questions.
So, don't ietterrupt him now; he will aot be able
o complete his reply.
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SHRI S. VIDUTHALAI VIRUMBI : The
hon. Member has informed about the amounts
allotted 10 several projects. Seversl hon.
Members had raised the issue of employment
opportunitics for which the hon. Minister said
that after the allocation of the amounts for the
projects, the jobs will be aulomatically created
when these projects are implemented. Sir, I
want to know from the hon. Minister a3 1o how
many additional jobs he expects lo creae with
the enhanced amounts allocated for various
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projects during this financial year.

wl. Frw srwwy : T, 39 npE Prege v
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THE VICE-CHAIRMAN (SYED SIBTEY
RAZD) : I shall now pult the Statory Resalu-
tion moved by Shri 5. B. Chevan to vote. The
question is:

“That this House approves the conlinuance
in force of the Proclamation issued by
the President on the 1Bth July, 1990,
under article 356 of the Constitution,
in relation to the State of Jemmu
and Kashmir, for a further period of
six months with effect from the 3rd
September, 1993.7

The motion was adopted

THE VICE-CHAIRMAN (SYED SIBTEY
RAZI) : I shall now pul Lthe motion maved by
Dr. Abrar Ahmed to vote. The question is:

“That the Bill io authorise payment and
apprapriation of certain sums from and
outofthe Consolidated Fund of the Staie
of Jammu and Kashmir, for the services
of the financial year 1993-M, as passed
by the Lok Sabha, be taken inlo
conalderation.”

The motion was adopted.

THE VICE-CHAIRMAN (SYED SIBTEY
RAZI) : Weshall now take up clause-by-clause
consideration of the Bill.

Clauses 2 and 3 and the Schedule were added
to the Bill

Clause I, the Enacting Formula and the Title were
added io the Bill.

o, awar swwy : T yem w B
“Priow B e ok ("

THE VICE-CHAIRMAN (SYED SIBTEY
RAZI) : Now there is a2 slight change in the
order of the Agenda. I request Mr. Salve 1o
move the Statutory Resolulion.



